
CC No.4205/2017
Narender Kumar Vs. Sandeep Bharti
CC No.4111/2017
Babli Vs. Sandeep Bharti

08.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Ld. Counsel for the applicant

Heard. Perused. 

This is an application filed on behalf of applicant / convict

for  granting  benefit  u/s  427  Cr.P.C.  to  the  convict  in  CC

No.4205/2017 titled as Narender Singh Vs. Sandeep Bharti and

CC No.4111/2017 titled as Babli Vs. Sandeep Bharti.

Ld. Counsel submits that present criminal appeal is still

pending and prays for adjournment.

Keeping in view the same, let the matter be adjourned for

16.07.21 for further proceedings.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/08.07.2021



FIR No.818/14
PS Alipur
U/s 288/304A IPC
State Vs. Ashok Aggarwal

08.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

File  taken  up  on  an  application  filed  on  behalf  of  the

applicant/surety Ram Prasad for release of FDR.

Present case has already been decided vide order dated

09.10.2020  and  accused  has  already  been  acquitted  in  the

present.

Considering the facts of the case and keeping in view the

submissions, present application is allowed and FDR in question

be released to the applicant under due acknowledgment.

Application stands disposed off accordingly.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/08.07.2021



Case no. 4069/2020
Fullerton India Credit Company Vs. Om Shyam Traders

08.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Ld. Counsel for the applicant

Heard. Perused. 

This is an application for further extension of time for the

receiver to execute the order dated 06.01.2021.

At request put with file on 15.07.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/08.07.2021



Case no. 4069/2020
Fullerton India Credit Company Vs. Om Shyam Traders

08.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Ld. Counsel for the applicant

Heard. Perused. 

This is an application for substitution of authorised officer

of the applicant company.

At request put with file on 15.07.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/08.07.2021



FIR No.107/21
PS Alipur
U/s 448/451/380/34 IPC
State Vs. Suman Maan

08.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
IO SI Deepak through VC

Heard. Perused. 

This is an application for issuance of proceedings u/s 82

Cr. PC against accused Suman Maan.

Perusal of the record reveals that NBWs issued against

accused Suman Maan were not executed despite best efforts.

It is further reveals that the anticipatory bail application of the

accused Suman Maan was  also  dismissed by Ld.  Sessions

Court.  It  appears  that  accused Suman Maan is  intentionally

evading his arrest and deliberately absconding. 

Keeping in view the facts & circumstances of the case

and  conduct of the accused, let proceedings u/s 82 Cr. PC be

issued against the accused Suman Maan for 09.08.21.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/08.07.2021



FIR No.425/21
PS Alipur
U/s 457/380/411/34 IPC 
State Vs. Mohd. Yasin

08.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr.P.C. filed

on behalf of the applicant/accused Mohd. Yasin.

It is submitted by the Ld. Counsel for the accused that the

applicant/accused  has  surrerendered  himself  on  29.06.2021

and  since  then  he  is  in  JC.  It  is  further  submitted  that  the

applicant/accused has nothing to do with the present case and

he has been falsely implicated in the present case. It is further

submitted that nothing was recovered from the accused. It is

further  submitted  that  investigation  of  the  present  case  has

already  been  completed  and  no  purpose  will  be  served  by

keeping the applicant/accused in JC. In view of the outbreak of

COVID-19 pandemic, prayer is made for the grant of bail.

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.

In the present case, the allegations against the accused

are that  he alongwith  co-accused persons were stealing the



batteries from the Tower of victim by way of lurking house tress

pass  in  order  to  commit  the  said  offence  and  co-accused

persons  were  apprehended  at  the  spot  by  the  guards,  but

applicant/accused  escaped  from  the  spot.  The  allegations

against  the  accused are  serious  in  nature.  It  is  pertinent  to

mention here that there are cogent apprehensions that accused

might commit similar offences again, if  released on bail.  The

investigation of the case is at the initial stage. 

Considering the facts of the case and seriousness of the

allegations  against  the  accused,  no  ground is  made out  for

grant of bail to the accused at this stage. Hence, the present

application is dismissed. 

Copy of the order be given dasti as prayed for. Copy of the

order be also sent to the DLSA (North) as well as concerned Jail

Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/08.07.2021



FIR No.114/2021
PS Crime Branch
U/s 33 Delhi Ex. Act
State Vs. Monu Kumar 

08.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Sunny.

It is submitted by the Ld. Counsel for the accused that

accused has been falsely implicated in the present case. And

accused is  in  JC since 29.06.2021.   It  is  further  stated that

nothing was recovered from the possession of accused. It  is

further  submitted  that  investigation  of  the  present  case  has

already been completed and accused is no more required for

further investigation in the present case. In view of the outbreak

of COVID-19 pandemic, prayer is made for the grant of bail.

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.

Brief  facts  of  the case are  that  in  a  raid  total  33 blue

colour  of  drums   capacity  of  approximately  100  liters  each,

containing 672 bottles of foreign liquor were recovered from a

godown  and  the  accused/applicant  is  the  Incharge  of  the



abovesaid godown. Allegations against the accused are grave

and serious in nature. Moreover, investigation of the case is at

the initial stage.

Considering the facts of the case and seriousness of the

allegations  against  the  accused,  no  ground is  made out  for

grant of bail to the accused at this stage. Hence, the present

application is dismissed. 

Copy of the order be given dasti as prayed for. Copy of

the  order  be  also  sent  to  the  DLSA  (North)  as  well  as

concerned Jail Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/08.07.2021



FIR No.210/2021
PS S.B. Dairy (Crime Branch)
U/s 419/420/34 IPC
State Vs. Krishan

08.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Krishan.

It is submitted by the Ld. Counsel for the accused that

accused has been falasely implicated in the present case and

he is in JC since 02.07.2021. It is further submitted that nothing

was  recovered  from  the  accused  and  he  has  been  falsely

implicated  in  the  present  case.  It  is  further  submitted  that

investigation of the present case has already been completed

and  no  purpose  will  be  served  by  keeping  the

applicant/accused in JC. In view of the outbreak of COVID-19

pandemic, prayer is made for the grant of bail.

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.

Perusal of the report revealed that the allegations against

the accused are that he had cheated a sum of Rs.12,000/- from

the  complainant  on  the  pretext  of  providing  four  Remdesivir



injection  during  the  second wave of  COVID-19.  Further,  the

cheated amount  was  transferred in  the bank account  of  the

applicant/accused, which was used by the applicant/accused to

defraud the innocent persons. Moreso, alleged cheated amount

of  Rs.5,000/-  was  recovered  from  the  accused/applicant.

Allegations  against  the  accused/applicant  are  grave  and

serious in nature.  Investigation of  the present case is at  the

initial stage.

Considering the facts of the case and seriousness of the

allegations  against  the  accused,  no  ground is  made out  for

grant of bail to the accused at this stage. Hence, the present

application is dismissed. 

Copy of the order be given dasti as prayed for. Copy of

the  order  be  also  sent  to  the  DLSA  (North)  as  well  as

concerned Jail Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/08.07.2021



FIR No.0023/2021
PS Crime Branch
U/s 419/420/467/468/471/120B/34 IPC
State Vs. Harender Kumar

08.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This  is  an  application  for  grant  of  interim  bail  filed  on

behalf of the applicant/accused Harender Kumar.

It is submitted by the Ld. Counsel for the accused that

accused is in JC since 02.03.2021. It is further submitted that

the mother of the accused is ill  and nobody is there to take

care.  Ld.counsel for the applicant/accused submits that he do

not want to argue on merits and straightway requested for the

interim  relief  of  90  days  in  view  of  the  current  situation  of

pandemic COVID-19. 

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same. Ld. APP further argued that

accused/ applicant is not entitled for interim bail in view of the

guidelines of  Hon'ble Superme Court and the advisory dated

04.05.2021 of Hon'ble High Court of Delhi regarding the current

situation of pandemic COVID-19. 

As per the guidelines of High Powered Committee passed by



Hon'ble  High  Court  of  Delhi  on  04.05.2021 and 11.05.2021,

some  matter  have  been  excluded  for  the  consideration  on

interim bails.  Importantly,  as per the abovesaid guidelines of

Hon'ble High Court of Delhi, all the matters investigated by the

Crime Branch are excluded from the categories of the UTP for

the consideration on interim bails. The present matter is being

investigated by the Crime Branch Police. 

It is pertinent to mention here that the medical documents

filed on behalf  of the accused/applicant for the illness of the

mother  of  the  accused  are  more  than  six  month's  old.

Moreover, IO has explained that there is a brother and other

relatives of the accused to take care of the mother.

The  allegations  against  the  accused  are  grave  and

serious  in  nature.  Considering  the  facts  of  the  case  and

seriousness of the allegations against the accused, no ground

is made out for grant of interim bail to the accused. Hence, the

present application is dismissed.  

Copy of the order be given dasti as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/08.07.2021


